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1JAIPUR CITY TRANSPORT SERVICES LIMITED  "IMPORTANT™ v
" Regd. Off. 2nd Floor Old Working Women Hostel, Behind Nehru Place, Lal Kothi Tonk Road, Jaipur - 302015 Whilst care is taken prior to
j .' Office Ph. 0141 - 2744562; Fax No. 0141-2744562; E-mail - jctsl.bus@gmail.com; i‘ggf?tzzgfpgfs ‘Sagl‘éet’:'s’e'?fg P R AJ I N D U ST RI E S L I M IT E D TATA
Website - http://transport.rajasthan.gov.in/jcts| - > ' ven
No. :jCTSL/MD/ADVERTISEM.ENT/ZOZ5-2.6/?-1336 . Date :- 15/07/2025 Eip?ggste(g;sl_lr’:l—l?eed (I:r;(rj“llrfiortI CIN : L27101 PN1985PLC038031 C Tncrn FﬂWER
Notice Inviting e-Bid: - 03/2025-26 oo, For for ey Ioos o Regd. Office : “PRAJ TOWER”, S.No. 274 & 275/2, Sahar Receiving Station s I?I:th:ﬁ.:alau:ﬁ?;ﬁgaﬂumhgl 400 059, Maharashia, India
Jaipur City Transport Services Ltd. invites e-tenders from the Experienced, Qualified, ggnmszite.:r?:vr&etﬁ gi?epasrtl‘l';gf Bhumkar Chowk - Hinjewadi Road, Hinjewadi, Pune-411 057. (Board Line: 022-6711731 HIEH:IH; LZB920MH 151 5PLOO005ET I

Interested persons ,companies, Registered Partnership Firms and proprietary Firms associations or individuals Email : investorsfeedback@praj.net ; Website: www.praj.net _

through two part bid for selection of agency” Advertisement on 130 MIDI Buses". Last date i?;ﬁglﬁ;gﬁézgscv‘ZV{ﬁgfeﬁgg Ph. No. : 020 71802000 NOTICE INVITING EXPRESSION IHTEHET

of online submission is up to 06:00 pm on 13-08-2025. Detailed notification/ bid recommend that readers = = = = = The Tata .Pmr Company Limited hereby inviles Expression of

documents can be from website http://sppp.raj.nic.in, https://eproc.rajasthan.gov.in E)neaf‘;‘?ef;zﬁzis:;;?;nﬂgggz Information regarding the 39" Annual General Meeting of Praj Industries Ltd. (Company) to I;tl?:?ﬂ&rﬁply SR s ¥ R R

and JCTSLs website http://transport.rajasthan.gov.in/jctsl. aGreaments woith Doy rtisrs be held through Video Conferencing (VC) / Other Audio Video Visual Means (OAVM) RAPH — Unit 10 & Unit 30, Mundra Thermal Power Station (MTPS)

UBN No.: JCTZSZGSLOBOOOOS, Tender ID- ZOZS_JCTS_487648_1 or otherwise acting on an H fﬂ {:EEESEI:IIM ;
Raj.Samwad/C/25/6307 Chief Financial Officer advertiserment in  any Notice is hereby given that the Thirty-Ninth (39"") Annual General Meeting (AGM) of Praj Industries (RetNo , : ) - ' ;
mannerwhatsoever . . For details of reqguirement, please visit Tender section of our website
Limited (“the Company”) will be held on Monday, the 11*" August, 2025 at 10.00 A.M. (IST) through (URL: hﬂﬂi'ﬂi‘ﬂ!ﬂﬁ.lﬂﬁﬂﬁw_ﬂﬂﬂﬁlﬁﬂdﬂﬂ Eligible vendors
OFFER OPENING PUBLIC ANMOUNCEMENT CUM CORRIGENDUM TO THE Video Conferencing (VC) or Other Audio Video Visual Means (OAVM) in compliance with all applicable willing to participate may submit their expression of interest latest by
UET'“'L.FﬂE”g:?ﬁ;“EE‘EE};;—ET&;;S 'EE;:PTE,aH:FE;_?E[EHS OF provisions of the Companies Act, 2013 read with Rules made thereunder and in light of General Circular 23" Jul 2025,
k 5 : e No. 09/2024 dated 19" September, 2024 (“MCA Circular’) and the Securities and Exchange Board of
Registered Office: 3, Khetra Das Lane, 15t Floor, Kolkata- 700 012, Tel. No.: +31 8420573436, H F- L- =

CIN: L40108WB 1856PLC023307, Email: pesclco@@gmail.com, Website: www. palnaelectncsupplycompany.com India (“SEBI”) vide its Circular dated 3™ October, 2024 (“SEBI Circular’), without physical presence of the Re 0 R‘E‘Fﬂ'ﬂ' ome rinance |lﬂItEd

This Offer Opening Public Announcement cum Gorrigendum io the Detailed Public Slatement & Lettar Of Offer Members at a common venue. The businesses set out in the Notice will be transacted through electronic PC Re isﬂl:‘;:l-ﬂg‘?rfﬂtﬁ:gﬂgEﬁ%Efﬂd;ﬁiﬁu -

("Advertisement”) is being issued by M's, VG Corparate Advisors Private Limited ("Manager to the Offer”), on behalf voting system as per the instructions specified in this notice. The Company is providing facility for voting by Home Finance thI - T P hannai B00017

:,-; M/s. AKS Indemnity Services LLP and Mis. AKS Indemnity Project LLP (hereinafter collectively referred o as the electronic means as prescribed. f‘*lﬂ'"_f sman Road, T. Nagar, Chennai-6000

equirers”) pursuant to Regulation 18{7) of the Securities and Exchange Board of India (Substantial Acquisition of . ] . Corporate Office: Third Floor, Alexander Square, Old No.34 & 35,

Shares and Takeovers) Regulations, 2011, as amended [*SEBI (SAST) Regulations®] in respect of Open Offer Notice of AGM and Annual Report for the financial year 2024-25 have been sent to the Members through New No.2, Sardar Patel Road, Guindy, Chennal-600032

L s L o o b e ST S | | etectronle mode (email) on Tuesday, 15™ July, 2025 whose email Ids are registered with the RTA or the Ph: (044) - 4210 6650 Fax: (044) - 4210 6651;

EEF'HHE of M/s. TI'IE -Fa“'lﬂ Electric E;JDDI!" Eﬂmﬁﬁny Limited {hE.r-Einﬂﬂ:Er referred to as "PESCL" or the -Tﬂrgﬂ'i DepOSitory PartiCipant(S) (DP) E-mEtl: E’E@mpﬂﬂhDMHﬂﬂm WEhEIIE' ww.mpmhﬂmﬂ-ﬁﬂm

ggzna'np[a}ny"_]l. 1|::I-|F'E a.*lu:h.fgrai.*:.ﬁw'|1Eer'rc[is'.EI Eusbn:la Jeagj ipﬂ mnrilu1ngc1|§512gith thﬂblﬂuﬁéﬁ imlﬂnug n:ementl EFA"} datEd I'i.i1arc|:£n 12], Those Members who have not registered their email ids with the RTA or respective DPs, the letter is being Notice to the Shareholders regarding transfer of Equity shares to

. Detailed Public Statement (" "y dat arn ; as publis n The Financial Express (English Daily Py i ; ; ; } x = _ ' )

all adifians, Jansatta (Hindi Daily) all aditions, Mumba | akshadeep (Marathl daily) Mumbal sdition and Arthik Lipl sen.t to them providing the web-link for accgssmg the Annual Rep?rt for the flrllanC|aI year.2024 25. Investor Education and Protection Fund (IEPF)

(Bengali daily) Kolkata edition on March 20, 2025, Draft Latter of Offer ("DLOF") dated March 27, 2025 and the Letter Notice of AGM and Annual Report are available on the Company’s website viz. www.praj.net and also on Notica is hersby given to the Sharaholders of the Company that pursuant to the

of Offer ("LOF") dlr'_ﬂeri July 05, 2025 whifnr is available an 'hF'T- websites of Securities and Exchange Board of India the website of MUFG Intime India Private Limited at https:/instavote.linkintime.co.in/. Members who do not roststons dﬂﬁfﬁ'ﬁdﬁ: [’{:ﬂ*jﬂ; St n%ﬂ'ﬁmff [ig:-g “ﬂiﬁ;ﬁ' d:'ipmﬁﬂgr‘a; nDdT

("SEBI"}. "'-'*'E-‘_“DF'G itan Stock !Em:.hﬂnge of India ( I'-'IE.EI } and The Cﬂ“f:““a Stock EI‘:“?"QE le:Ted CESE :I.'. receive the notice of AGM and Annual Report may download it from the Company’s website. Retund) Rules, 2016 (as amended from lime to Hme), The Company 18 required 1o

1. Qffer Price: The Chifer Price is Rs, Si- (Rupees Five Dnly) per equily share payable in cash ("Offer Prica’). Thera Pursuant to Section 91 of the Companies Act, 2013 and the applicable Rules thereunder and Regulation 42 transfer all such shares in respect of which dividend has remained unpaid /
has been na upward revision in the Offer Price from the price mentioned in LOF, L . ) . . L . nclaimed by the shareholders for seven consecutive vears, 1o the demal account
2025, the DPS published on March 20, 2025 the DLOF dated March 27, 2025 and the I:TIDF dated July 05, 2025, Company has fixed Monday, the 4" August, 2025 as Record Date for the purpose of payment of dividend ElaEdEH:I ?in the above rulrli;. the Gump?nyéaﬁ:ug%ﬂiaadéu trangrgr;npaid / unu:lairnl?g
issuad by the Manager fo the Offer on behalf of the Acguirers in relation to the Cpen Offer, IDC has opined only for the financial year 2024-25, if approved by the shareholders at 39" AGM dividend and corresponding shares for -18 to |E utharity during
on the pricing of the "Open Offer'. The IDC iz of the opinion that the Offer Price of Rs, 5/~ (Rupees Five Only) - ’ i i T ) 2025-26, imview of tha reason that a pariod of seven years has since elapsad after
pe:.nr |3_|:|:|_,|i1'!||I 5|'|E;rg. ﬂﬁereﬁpﬁy he Amuir&fs ig in accordance with the. SEBI [EAET? HEQUEET;I:I-TIS and appears fo t-re Pursuant to the provisions of Section 108 of the Companles Act, 2013 read with Rule 20 of the Companles [l'lﬁt.ﬂ--aiﬂ dividends were decltarad and paid, :
fair and reasonable (Management & Administration) Rules, 2014 and Regulation 44 (1) of SEBI (Listing Obligations & Disclosure Lﬁ%ﬁ:'gﬁﬁ:ﬁh?ﬁ :éreéﬁbgﬁﬂfﬁtﬁm_;r;igﬁ;";i:“:f ?&ﬁﬁf:t l;s["[ﬁ?re:i

g [ ] ] } i
Tm{ rameent?amp 3_! iljﬂ"_'--l‘ ?a!l?::#ly 14’:‘*2'3'15 jﬂLEFaknﬁhll_jIEhEd_FI;' Tlm _?n_i;;}iﬁl Eﬁr_ﬁ:_t_iEanli“ﬁ;*_'ﬁ‘i?'! Requirements) Regulations, 2015, the Company is pleased to provide its members holding shares either reni:lnrds Tha E,E;Ed; aFauth EE.,E,.ghﬂEng,E are displayed on the .,.,E.EELE ol 1h|=.J"|
4[] ] anssg I 830 =DEIQNS, Lim 1 shadeeg rasni iR eIt ! ] . . .. . - . . i
Fﬁenﬂg;ii' daily) Hglkata e::titinr? u: July 195 2025 o /i B N P e c in physical form or dematerialized form, as on the cutoff date (i.e. 4" August, 2025) facility for casting their company ol www repcohoma. com under Investors Section
- : . . : . : Tha shareholders holbdi ] i sical i d whosa shares lighle t

3. The Dffér is not a competing offer In terms of Regutation 20 of the SEBI (SAST) Regulations. Further, thera has votes electronically on all the items of business set forth in the notice of 39" AGM through the electronic s TPt o the IERE Z;LE;:E ﬂ;ﬁ:’;ﬂ i the L n:’:';r__y e 'iz_sljn;
been no competilive bid 1o this Open Ofter. voting system of MUFG Intime India Private Limited. duplicate share cerfificates) in lieu of the orginal share certificates(s) held by

4, Mis, Niche Technologies Private Limited being the Regisirar to the Offer, has confirmed that the LOF has been All the members are therefore, hereby informed that: them for the purpose of ransfer of shares to the IEPF account as per the said
dispatched on Friday, July 11, 2025 to all the Public Shareholders of the Target Company through electronic 1 The Ordi d Special Busi t out in th i f the AGM shall be t ted th h Rules and upen such issue, the anginal shw'ar-;-;ﬂﬁﬁlﬁmte_ta'f. which are registered in
means (for Equity Shareholders holding Equity Shares in dematerialized from) whose name appeared on the - 1he Urdinary and special businesses as set out In the notice or the shall be transacted throug it e, il stk sionetically Conceliad and Wit be:aonegls, The
regisler of members on the dantified Date and who have registered their email ids with the Deposilores andlor voting by electronic means. ﬁﬁ:ﬂﬁ[ﬂﬂeﬁﬁm@;;réﬂﬁémLE’I:::::I_:;? :: g&ﬁqﬁﬂ?jﬁﬁﬂcﬁﬂﬁisﬁiﬂigﬂé*Ef
the: Tanget. Lompany and through phiysical means to-all e remainig public sharehdlders of-fhe: Targel 2. Notice of 39" AGM and instructions for remote e-voting, have been sent through electronic mode duplicate share cerificatels) by the Company for the purpose of transter of shares
Company {holding Equity Shares in Physical form) whose name appeared on the register of members on the ) _ . _ _ . it TEPE Bnceatnie) artia e asid Bolas
Identified Date. (email) to all members whose email addresses are registered with the RTA/ Depository Participant(s). ! P _ ' 4

5. Please note thal a copy of tha LOF along wilh the Form of Acceplance-cum-Acknowledgement is avallable on 3. MUFG Intime India Private Limited will be providing VC facility for convening 39" AGM. B .:I-rf‘g;rhpgrg?;:;E:!;ﬂ?ﬁ;ﬁ;:ngégs:ﬁnﬁg:\an;;-}i fEE‘.FL“":ﬁg‘:_irrl;“‘ eI
::fdﬁ;:;ﬂgnn:hiEiL EL:;?;ﬁ?:%;;;ﬁ,ﬂﬂiﬁE%ﬁfi?ﬁ&Lﬂ m;?si;E;;bEQ::;LEﬂﬁE;:Eﬁ;“:;?:n'lr;ifgliubr; 4. The remote e-voting shall commence on Thursday, the 7t AUgUSt, 2025 at 9.00 a.m. IST. Tha concerned sharsholders are requesied lo claim the unpaid / unclaimed

S > o 2 g i : ; P dividend ; ant f 15t Movember, 2025, fall hich the unclaime
downloading form from the above-mentioned websites. Further, in case of non-receipt / non-availability of the 5. The_ remote e-voting shall end on Sunday, the 10" August, 2025 at 5.00 p.m. IST and will not be uﬁiﬂgggQE?;;f:iﬁgn?i:;ﬂim:tmﬁﬂﬁmg i Egﬁ; ot I'IEEII‘I Eu:ﬂg:;”::;
Form of Acceptance, the application can be made on plain paper along with the following details: available thereafter. if any, shall be transterred to IEPF without any further natice,

& thl: uélﬁa ufDI:fIE‘lysr:cal it‘::mﬁ:] PUb"¢EE|T'HFES,UI?¢HFEJWHT% Equily Sha:;-; in phymt;lalﬂnrﬂErna_.Ey Félal_lrtiupa;a :;1 6. The cut- off date for determining the eligibility to vote through electronic means will be Monday, lha uncl&in‘:eﬂ dividands E|1|:|l:| the corresponding rs-hares transferred io IEF'hF
a Dpsn r through the redevant Selling Broker by praviding nama, ress, number of Equity Shares held, . . uthanty Including any Denahls acoruing on Shares il any, can beclammed back by
number of Equity Shares tendered and other relevant documents as mentioned in paragraph 8 14 of the LOF 4™ August, 202§ at close qf business hours. The Company has determined 11" July, 2025 as the cut- the shareholders from [EPF autharity after following the due process: prescribad
along with duly filled and signed Form SH-4. off date for sending the Notice of AGM and Annual Report. Any person, who becomes a member of the undier the Rules and the same s available on IEPF website Le, wwwiepl gov.in
b. In case of Dematerialized Shares: Public Sharehoiders wha desire o tander their Equity Shares under tha Company after 11" July, 2025 and holds shares as on the cut- off date i.e. Monday, 4" August, 2025, ?:LZE;SET:;E:WEEE;T;:::'g-l1&“:9:}';‘3??”?;53’:;::9 Registrar & Share
Opan Offer would have 1o inlimale their respeclive stock brokers ["Selling Broker™) regisiered with BSE Limited : . . - . . amp ; addross.
("BSE") within the normal frading hours of the secondary market; during the Tendering Pericd in accordance may Obt_ém the AGM_ Notice and Annual Report Trom the website of the CorT\pany at www.praj.net. _ h!fﬁ. H'..FII'I Tec_hnmﬂgles Limited, Selenium Tower B, Plot 31-32, Gachibowli
with the procedure as mentioned in paragraph 8,13 of the LOF 7. The facility for e-voting shall also be made available on the date of AGM i.e. 11*" August, 2025 during Eg;n;ugéﬂpmhmul.rrarEhir]agyﬁuﬂ?glgydera_rad — 500032, hcf_Tull Free No: 1800-
. Sharshalders whose brokers are not registerad with BSE are able to tender their Equity Shares through the AGM time and the members attending the AGM through VC, who have not cast their vote by remote Mr' #:'n"_m;h fr:lzﬂ ut:ufn;'lan; Eﬂﬂﬂ':ﬁ%ﬂ;”ﬂ:ﬂf:::z;@c;:ﬁh ;E;'Sm e
- H.I.'.qIJII'ErF;: E-I'CIIH:;:F DF:I-'IEII:E'I?IJ':.I'IH-I'I-I?E ?SI'IE};I'::E STIR o e Dt Lat — — e-voting, shall be entitled to cast their vote during AGM time through e'VOting Only. Finance Limitad, -T|1,|r|.1 Floor, Alexander Square, 08 Mo 3Id & 35 Mew
¢ Imierms of Regulation a ! eguiations, the Lrad Ledier o I Wah Submitea 1o on i -voti i Mo.2, Sardar Palel Road, Guindy, Chennai - G00032, Phone Moo 04d4-
March 27, 2025, We have received the final observations in terms of Regulation 16(4) of the SEBI {SAST) 8. Members who have cast their .vote by remotg e-voting prlor to the AGM, may also attend the AGM 42106650, E-mail. cs@repcohome.com (investorsenvicesgrepoohome. com
Regulations from SEB vide its Observation latter no. SEBUHOVCFDICFD-RAC-DCR/P/OW/2025/1 T758/1 dated through VC but shall not be entitled to cast their vote again on the date of AGM. E HomeF Uit itad
July 02, 2025 which has bean duly incorparaled in tha LOF. 9. Members who would like to express their views/ask questions during the meeting may register Place: Chennal ar ;“5:;_ ﬂfﬁiﬂmi n
7. Material updates: themselves as a speaker by sending their request in advance latest by Wednesday, the 6™ August, Diate - 16.07.2025 Company Secretary & Compliance Officer
a) The listing approval in respect of 2,65,00,000 equity shares allotted to the Acquirars pursuant 1o the conversion i ; : iqo :
of equity convartible warrants has beén granted by the MSE] wde letter no. MSEVLIST/2025/378 datad April _2025 mentioning  their . name, demat account number/folio number, email id, mobile number at =
16, 2025. However, the said equity shares have not yet been credited to the demat accounts of the Acquirers investorsfeedback @praj.net. f@/
and are currently in the process of being kept in a separate escrow demat account, in accordance with 10. In case of any queries related to e-voting, you may refer to e-voting user manual for Shareholders i
. ?ffﬂ:ﬁi?;ffgéiff ﬁi‘ff‘i E:fi“;':’”ﬁ S available  at  https:/in.mpms.mufg.com/website/Gogreen/2025/AGM/PRAJ_INDUSTRIES_LTD/ M'F”k*"’?f“‘r"“
| I I =] L&IT rn Sis A= I ¥ 1 U L MG roangly, . . . R
the point no. a) under para no. 4.1 and point no. a) under para no. 4.2 appearing on the page no.'s 14 and Remote E-Voting_Instructions_InstaVote-V1.8.pdf or call on : 022 — 4918 6000 or send a request at MANKIHD PHARMA LIMITED
16 of the LOF respectively should be read as foflows: enotices @in.mpms.mufg.com.
" 1.a) M AKS Indemnily Services LLP was incorporated on July 19, 2024 as a Limited Liability Parnnership For PRAJ INDUSTRIES LIMITED CIN: L7489901L 1901 PLCDA4BAS
{"LLP") pursuant fo the provisions of Section 72(7) of the Linnted Liabity Partnersiip Act, 2008 and the rles . =" ” s ; .
made thereunder with the Registrar of Companies, Wesl Bengal. The LLP ldenlfification Mumber of Acguirer Sd/- Registered Office: 208, Ukhia Indusinial Estate, F'I'I.-'iEE:quII. New Delni 110020,
1 is ACI-653, The Registered Office has been shifted from 238, N'S Road, Treasury Building, Kolkata- 700001 ANANT BAVARE Delhi, India. | Telephone No. +91{11) 4747 6600
fo 334, Jawaharlal Nehry Hoad, Unif Mo, A-8, 8th Floar, Russel Stragf, Kolkata- TODOTT with effect from COMPANY SECRETARY & Corporate Dffice; 262, Okhla Industrial Estate, Phase I, Mew Delhi 110020,
12.04.2025, Telephone +91 91635815309, Email: aksindemnityserviceslip@gmail.com. Thare has been no Date : 17th July, 2025 COMPLIANCE OFFICER Dalhi, India. | Telephone No. +91(11) 4684 6700
gﬂg'ﬁ o :I{?'g :jgmsiﬂ?ﬁ.icﬁ; "m;; gang;gsrzlmm::{;aﬂd QTR A ST A00, g e Dean na Place : Pune (M. No.: 21405) Wehsite: wyow. mankindpharma.com | Email: investors@mankindpharrma.com
r il Te (] I Ly T o i Jory . ™
"q4.2.78] M5, AKS Indemnify Project LLF was incorporated on July 23, 2024 as a Limited Ligbility Farfnership NOTICE OF 34™ ANNUAL GENERAL MEETING AND
{("LLP") pursusnt to the provisions of Section 12(1) of the Limited Liability Partnership Act, 2008 and the nigs OFFER OPENING PUBLIC ANNOUNCEMENT TO THE SHAREHOLDERS OF E-VOTING INFORMATION
g?ﬂﬁi é??;ﬂ:;uﬁn[;?r:e '-‘g f l'_f‘;i -iﬂdﬂésr;fa-' f‘" ngi'nﬂﬂghfﬂ;&dlﬂ;ﬂﬂf iggﬂ‘ﬂ-srﬁ J;-EF’ rfﬂ'ﬂ-'”fﬁﬂrﬁaﬂaf; I"-I'Uf;}bﬁ' TFA§§$F NOTICE i5 herabyy given thal the Thirty-Fourth {34") Annual General Maeting {AGM")
S T s o i S o ey S oy SITA ENTERPRISES LIMITED o ooy i
o 33A, Jawaharlal Nehru Road, Unif No. A-8, Btk Floor, Russel Streel, Koltkata- 700071 with effect from g! :!;ggmft ;I’I;EI'I'IE“L_ITHI;E‘.I_{: rl'hiha ET‘?EEEE}IE: ::"mh: ?r?m?agqﬂn;::?ﬁdﬁi A#gﬂ:
12.04,2025, Telephone +91 9163581539, Email- aksindemnityprojectiip@gmail.com. Thers has been no ("SEL"/"TARGET COMPANY"/*TC*) (Corporate Identification No. L45202MH1982PLCO26737) R RO s Y L LR oriiarenang { VL) /OteE Autho Wizt
change in the name of the Acquirer 2 since its incorparation and except as stated above, there has been no Registered Dffice: 415-416, Arun Chambers, 4" Floor, Tardeo Road, Mumbai - 400034, Maharashira: Means ("OAVM®) in compliance with the applicable provisions of the Companies
change In the address of Acguirer 2 stnce its incorporation”, ! Phane Mo.: +91-22-666 E?"-E:li-'tiiiﬁzi"}ﬂd-'iﬁ?1 2666: Act, 2013 read with the Rubes framed theraunder (“the Act®) & General Cercular Mo,
t) Based on the information recaived from the RTA vide e-mail dated 10.07.2025, the tatal Na: of Public Email id: sitagnter it.-.p-:-]qﬂ-':.'-. g 'I;'Jph-‘itp- '.i.l":I'II.l.I "ilﬂe-n'r'-r e cam 0972024 dated September 19, 2024 read with circulars issued earfier on the subject
shareholders should be read as 1087 [excluding enemy sharehalders: 2 iresi?_ents of Bangladesh}] instead 1| 18- Sllanmerprisasing (o yan 00.Com. wWansie. SHALNIRIPIIERs.L0 by Ministry of Corporate Affairs ("MCA"} and Circular Ne. SEBIHO/CFD/CFD-PoD-
EfD'lFﬂﬁ-'i as on the Identified date i.e,, July 04, 2025 in the table under point ne. 5.17 on the page no. 22 of the This Advertisement is hmﬂ_.g izsyad h!l'l Mal.ligaﬁrﬂnmnmm Advisors Limited, on behalf of Mr, Jitendra Rasiklal Sal'lgl'lﬁ'-l'i (AL E|LIiIE'I':I 0 PICIR2024/133 dated October 03, 2024 read with the circulars issued earliar on
; _ pursuant to regulation 18(7) of the Securities and Exchange Board of india (Substantial Acquisition of Shares and Takeovers) the subject by Securities Exchange Board of India (“SEBI") (hereinafter collectively
e R PRRTII R TSN PR 1R85 of L atiol L e R, Requiations, 2011, as amended {"SEB| (SAST) Regulations’) in respect of Open Utter (" Ofter) for the acquistion upto 7.50.000 | | referred tn as “Circudars”) 1o transact the business as set forth in the Notice of
’;’F- ;{ﬂﬁ_ﬁﬂ %hﬂﬁfgﬁ}gg&%ﬁgg?? fﬁ'ﬂ_’sfﬂmﬁ’_f '-’H“UFE" fﬁﬂfﬁéﬁfﬂg with f-']_E“ ;”;EWET;?F 5““-1. Eaniénrggcﬂr i‘;ﬂ;‘; Equity Shares of Rs. 10/- each representing 25.00% of the Fully Paid-up Equity and voting share capital of the Target Company. The convaning the AGM,
S5 Jpihe A BTG CITIEr B Sl IR e, 7 OF: EXCONTE V0% T ! & Detziled Public Statement {"DPS") pursuant to the Public Announcement {*PA") made by the Acquirer have appeared in Financial % * ; ;
Hamid Streed, Kolkata- 700069, Tel No. +91 9883467189, Emall id: maksharma18@gmail.com through his .. e (3l ety | adl Bratohtoc | E e Motice of the AGM and Annual Report of the Company for the Financial Year anded
';ra_l'uﬂ::ﬂr:l re;;;rur.::r: ﬂa:e;dﬂ;agusr Efr;hzﬂ?i EHF I:{Hrrar daled gfa-rﬂm:; ;2. 2025 ﬂassr::mr:{md and confirmed that the JE:EL?; 61Egg;ih Daily (ail editions), Jansatta - Hindi Diaily (all editions), Pratahkaal - Marathi Daily (Mumbal edition) on March 31. 2025 (“Annual Report”) have been sent through e-mail to those Members
air valuwe of the eguily shares of the Targel Company 1s Rs. 040 per eguify share”. " ; | I :
e : ! .. . whose e-maill addresses were registereéd with the Company! Depositories as on
&) Based on the information received from the Acquirers vide their undertaking dated 05.07.2025 have confirmed 1. The Offer Price is Rs. 92.50/- (Rupees Ninety- Two and Paisa Fifty only) (including interest @ 10% per annum per equity share Friday, July 04, 2025. The email %issem-_nmﬂ b m,;m ;;mpjsm an July 15
that as on date of the Letter of Offer, the Acquirers are not required to obtain any registration from the SEEBI for delay in payment bayond the scheduled payment date) per equity share payabla in cash {“Offer Price”). 7 .F 'h - h L 4 the 1 acd I S
lo carry out their business activities. However, the Acquirers also confirmed that In the event that any such a2 committes of Independent Directars (“IDC™) of the Tarqet C f the aoinlan that the Offer Price of Rs. 92 50/- 2025. For members who have not registered their email address, a letter containing
iremant for th [ ar in the ful Lthe Acqul I Iy with all th licable legal and Tty of Ncependz DRCors | ) o Ine: Rarget Lty aré. of the. apiniar that e Diar Price:0f Bs. 5220 exact weblink of the websilz along with the exact path where the Annual Report and
e, ML e e e o S B L e et Pl ) [Rupees Ninaty- Two and Paisa Fifty onty) (including interest (@ 10% per annum per equity share for defay in payment beyond . ;
regulatory requirements in a timely and appropriate manner. (hp ty= Iwo | ¥ ,ﬂ[ il @ i : P q,m'l i ¥ i pay 4 Motice of AGM is availabfe, is being sent at the address registesed in the records
: the schedubed paymant data) offerad by the Acquirer is in accordance with the relevant requlations prescribed in tha Takeower ; -

8. The Open Offer will be implemented by the Acquirers through Stock Exchange Mechanism made available by Code and prima facie appearto be justified, The recommendation of IDG was puiblished in the aforemertioned newspapers on af the Company’ Depository. The Notice of AGM and Annual Report are also
the Slock Exchange in the form of separate window ("Acquisition Window®) as provided under the SEBI (SAST) 1" i available on Company’s website (www.mankindpharma,com), Stock Exchanges
Regulations and SEBI Master Circular SEBI/HO/CFD/PoD-1/P/CIRIZ023/31 dated February 185, 2023, B July, 2025 o WEDaEE (¥7ikw = Eindin o i W nSeindia.comi-and 6 i website ol Netoral

9, There are instances of non-compliance with the SEBI (SAST) Regulations, 2011 by the members of the existing 3. Thera has been no competitive bid o this Offer, Sacurities De .IIISIE"I' L;I'I‘IiEEI:I N SﬂL'il iy !l!l',.E.'{'IJ[IT] nsdl.com)

Promoter { Promater Group for which SEBI may initiate suitable actions against the said enfities and the same 4 The completion of dispatch of the Letter of Ofler (*LOF") to all the Public Shareholders of Target Company was completed on P y - d =
has been duly incorporated as the footnote under point no. 519 on page no. 22 of the Letter of Offer dated 11" duly. 2025 Ingiructions for remote e-vofing and e-voting during AGM:
Sy 1o 202 | o | | 5. Please note hat a copy of the LOF is also available on the website of Securities and Exchange Board of India (SEBI), |  |in accordance with the provisions of Section 108 and other applicable provisions

10, ﬁ’;;'l" f’:;*‘-- ?“3 -‘F‘t"tgm‘f HPF‘E?}E ﬂfﬁ;deq“'ﬁeﬁi'af“rt‘he Crifer E“iF-‘Ft 5; mﬂrg'{;‘”e” me Lb‘:‘ﬂ':- r':':'”“”“"-rz'?f“ nf”‘ljg'F':'"- www.5ebl.gov.in and also on the website of Manager to the Offer, waww navigantcor, com and shareholders can also apply on | of the Companies Act, 2013 (*Act”) read with the Companies (Management and

i TI: F; Z’ Im fEm e i ’ als mt:wﬂ’:;ﬂpma”; E";" i pknny ; Tlh EL':SFDE:DE i B plain paper as per below details: Administration) Rules, 2014 read with Regulation 44 of Securities Exchange Board

s ang ;1;?9&;3 Ec;gr:if;:i::ﬂ&irgfi:ﬁa |_|,'_l‘:||&:' 4 fgﬁﬁﬂe&m&_ on page 2 of the Slands amence Eligible Person{s) may participate in the offer by app_matlnn—g their respactive Broker/Selling Broker and lender Shares in the of India {Listing Obligations and Disclosure Requirements) Regulations, 2015
} — ~ Open Offer as FIF-FH'"_E FII'GEEEII.JFHIGI'IQ with other details . J {*5EBI Listing Regulations”), the Secretarial Standard on General Meetings issued
| Activities Original Date |Original Day | Revised Date |Revised Day 6. Interms of Regulation 16{1) _n! the EE_EI (SAST) Hﬂgula_tlurts.. the Draft L&TE_E:r of Dffer had been submitted o EEEI an 0d by the Institute of Company Secretaries of India and abovementioned Circulars, the
;EEHZE: of the Public Announcament (PA) | March 12, 2025 | Wednesday March T2, 2025 | Wednasday Jal'luil.fj'. 2025, We have II’IEEE!I'I.'E!!ﬂ the final -DI'.ISEWH.'[T{II'I_S !ﬂ 18[11‘1? ﬂF. HEQU!EUEI” IEH':' of the SEBI rS.f'!ST:l H{!EUIBHWE from Empany 14 pmaﬁe.:l_ to I}ml.lide 1o the Mambers. the fal:;;"t?l to cast their vote on-all
| Publication of Detailed Public Statement | March 20, 2025 | Thursday March 20, 2025 | Thursday SEBI vide its !_etier No. SEBIHO/CFD/CAD-RAC-DCR2/P/OW/2025/0000009188/1 dated March 25, 2025 which have been resolutions set forth in the AGM Notice using electronic voting system provided by
|(DPS) in newspapers ST | T | T 1V ISR O GRS [Pt | incorporated inthe LOF NSOL.
| Last date of Filing of the Draft Offer | March 27, 2025 Thursda March 27, 2025 | Thursda i . L . ! : y
ueslipzubi 1Ij1agSEE|.t ! : ; ;:::liitfar 'nl;:.i::il:t:l[:?“gﬂmnmmﬁ date of PA: N The detailed instructions for remots e-voting and g-voting before the AGM &nd during
[Last date for a Competing Offer® | April 15 2025 Tuesday April 15, 2025 Tuasday - : e AGM are given In the "Notes™ section of the Notice of the AGM. Members are
Uidentified Date’ April 25, 2025 Friday July 04,2025 Friday Activity Original Date | Original Day | Revised Date | Revised Day requasted to take note of the following:
| Date by which the Letter of Offer will be | May 05, 2025 Monday July 11, 2025 Friday Public Announcament : 24.12.2024 Tugsday 24.12.2024 Tuesgay 1} Only those Members whose names will be recorded in the register of Membars/
;.E.L‘?‘,,:i*i;l‘*éf ',.‘;E’ ..3#;ﬁiflé?,.%ﬂi’.ff;ﬁ‘?ﬂilﬂi'..?. T e | e s | asiane Eﬂ:ﬂ;’:ﬁm Detatiad PUpiic Siatemant in 01.01.2025 | Wednesday | 01.01.2025 | Wednesday Beneficial Dwners maintainad by Depositories as on Cut-off date i.e. Thursday,
[l i by Wit o ol g Tt ot i SSNGIOEY | Uy ey il July 31, 2025 shall be antitied to avail the facility of remote e-voling and
i Company shall give its recommendation Submission of Detailed Public Statement to BSE, 3 : _ y v | e Tacity 0
B e g T T R T P S0 01.01.2025 Weadnesda 01.01.2025 Wednesda g-yoting during the AGM
;‘kﬁast Uate,r Iuhﬁpwg_rﬁ revision of Qffer | May 08, 2025 Thursday July 16, 2025 | Wednesday Target Company & SEB| : Nestay : BOnescay i E i h _ — - i
{ Price and/or Offer Size - 2} & voting right of Members shall be In proportion to the equity shares held by
R — - Last date of filing draft letter of offer with SEBI 0E.01.2025 Weadnesday 08.01.2025 Wednesday : C
?EL?“SEE‘E"&?; rgrn; Sﬁﬂ?t; ;’L’l‘éﬁ;‘";'ﬁﬁ May 09, 2025 Friday July 17, 2025 Thursday Last date for a Competing offer 59 01 2075 Wednesday 55 01 2075 Wednesday 1herm r|1|1EEI'|te g}agnuu iﬂulty SP;:E Eau:ultal1 :E:f he {I:_IIIIE‘-';EI'I# ?Estrjn Eut;gf:r Eaﬁ-ﬁ_ﬁ
{other approvals in newspapers and Heceipt of comments from SEBI on draft Ietter of offer | 2901 2025 Wednesday 25.08.2025 Tuesday ;J“;J!isfe rl:-l?lnfcl:ll.rmgi;narﬁs Ecllsesunn?mm yaso AR RS
fEﬂﬂ';‘,ﬁ’ ;T asr?-:llﬁ?rat:} ﬂStEE-!imE[;Jﬁk Receipt of approval from Reserve Bank of India* NA. NA. 02.07.2025 | Wednesday it P ¥ .

:_D : f"='| . Ht = ndp”n:!' e — B - Identified date=* 3 017005 Friday 04 072025 Friday 3} Remole e-voting shall commence on Monday, August 04, 2025 (9:00 ﬁ'ﬂ
| :r:ﬂn co encement Of 1endering ay Uesday uly 1o, a3y Date by which letter of offer be dispatched to the - 42 Eeld 107 : ISTJ and end an WEﬂﬂEEﬂﬂ]ﬂ nl]ﬂusl 06, E‘[]ZE [5.I:II] PM. ]ET]' f'IJﬁI'IQ this
44 : : : shareholters 07.02.2025 Tiday 11.07.2025 riday period, Members may cast thelr vote electronically. Thereafter, the remots
|Date of closing of tendering period | Way 26, 2025 Monday July 31, 2025 Thursday ™y : = g-voting module shall be disabled by NSDL for e-voling
'Date by which communications of | June 09,2025 | Monday | August 14, 2025 Thursday Last date for revising he Oifer Price | 12022025 | Wednesday | 16.07.2025 | Wednesday & : _ : :
| rejection! acceptance and payment of Comments from Committee of independent Directors 12,02 9025 W . 47902 4} The facility for voting through e-vofing system will also be made available
| conglderation for applications accepled of Target Company V25 ednesday | 10052025 | Wednesday during the AGM. The Members attending the AGM through VC/OAVM facility
Note: status of statutory and other approvals in newspapers R - the
: 13.02 2025 Thursda 17.07.2025 Thursda . |

The above timelines are indicative (prepared based on imelines provided under the SEBI (SAST) Regulations and sending to SEBI, Stock Exchange and Target Y : ¢ §)  Members who have exercised thair right to vote by remaote e-voting may attend
and ara subject to receip! of sraéu!aryfre-gula!m}_— approvals and may have o be ravised zrr;mrd.':rg.'y. o .;.'an'.lj.r. Company the AGM but shall not be entitled to cast their vote again
the actions et ol ab_uua may be compleled phor lo thedr corresponding dafes sobjact o complianece with the Date of Opening of the Offer*** 1402 2025 Friday 18.07 #0125 Friday B} Detailed instructions for remate e-voting, joining the AGM, e-vating during the
SEH e ) Praisiene _ Date of Closure of the Ofier 03.03.2025 Monday | 31.07.2025 | Thursday AGM. registration of e-mail address and obtaining login detsils are provided in

mﬂfﬂfhﬂﬂﬂbﬂerl no mlf-'rwc-'rmgr offer as 4-‘;1’ the date of fﬂi LOF ) . Post Offer Advertisement 10.03.2025 Monday 07.08.2025 Thursday Notice of the AGM.
“ldenfiied Oale is only for the purpose of deferrmining ihe names of ihe shargholgers &3 on such dale o whorm : = :
s ¢ e of Gl st e ﬁ}‘”{.s il frial sl Il O SRS W E:-'Tentn:?nnslaerat::m IuEr‘ ﬂ‘|: acquired sharas ;fg:ggig iufasjw ;ﬁiﬂgg Tl';u_rjdw 7} Any person, who acquires share(s) and becomes Member of the Company
own Equity Shares of the Targe! Company (except parties to the Share Purchase Agreement and Deemed PACs} LR UL L R LI 1S L ‘”"J‘E o ==ail Lo after the date of dispatch of Motice of the AGM and holds shares as on
are eligitle fo participate in the Offer any fime before the Closure of the Tendering Period. *Hefe_ra to the date on which the letter dated .J_ul';.- 02, 2025 from the Reserve Bank of India was received h-;_!lhe Target Company, the Cut-off date, may obtain the Login ID and Password by foflowing the

11. Tha Acquirers accapt full respansibility for the information contained in this Advertisement and for the Tulfilment granting the approval for the proposed change in Management and Control of the Target Company to the Acquires. instructions as mentioned in Notice of the AGM or by sending a request al
ol h.'l:h'zl'b"ga%mﬁ 'i‘::d. d”wpé'éé"l'e SE0) {S?H.ST] Eag:ﬂ'ggf“f and a copy of :jhg ;-Ed"‘!”iﬁﬂ""“”'- ,5*[]-_5‘” alsa be **|dentified Date is only for the purposs of determining the names of the shareholdars as on such date to whom the Letter of Offar evoling@nsdl.com. However, I a person is aleady registered with NSDL or
EYRGRIRL R Wekan o Cll- PN ST Qe AT, Bl Y rncTi LW o O Lol L NN i T ENC, S wotld ba sent. All owners registered or uneegisterad) of equity sharas of the Targat Company {except the Acquirer, Sellers and Central Depository Services (india)l Limited for remote e-vating. then axistin

12, Caphalized t d in this Advestisement but not defined, shall have th d to them pOLY ekl g f

- triﬂéﬂlﬁpﬁeéﬁusfgﬁ_ L L e A L R e L e T L L L Promater and Promoter Group) are eligibie to participate in the offer any time before the closure of the offer. User 1D and Password can be used to cast their vote as per instructions

ISSUED GIN BEHALF OF THE ACQUIRERS BY THE MANAGER TO THE OFFER: ***The date has been calculated from July 02, 2025, being the date of recaipt of Reserve Bank of India’s letter dated Juby 02, 2025 provided in Notice of the AGK.

VC Corporate Advisors Private Limited by the Target Company, and based on the letter dated 25° March, 2025, from SEBI where SEBI has granted extension for | | yna poard of the Directors of the Campany has appointed Mr, Mohit Chaurasia,

CIN: U67120WB2005PTC106051 comemencement of the lendcring period not aier than 12 working tays tramihe detz ot receiptal REI Appraval, Advocate and Propristor, Mohit Chaurasia & Associates, as the Scrutinizer for

%ﬂ_gﬁfiﬁé N';th_lhiMDﬂDFEH 1096 : CapRalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and conducting the voting process through remote e-Voting! e-voting during the AGM in
A o e LOF a fair and transparent manner

) Baeh Gl e Kisis ey, T e | ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRER | g '

31, Ganesh Chandra Avenue, 2nd Floor, ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRER In case of any gueres, the Member may refer the Freguently Asked Cuestions

IE'S:MMT:"(GEE%] T 01 NAVIGANT CORPORATE ADVISORS LIMITED _ : _ (FAQS) for Shareholders and e-voting user manual for Shareholders available at the

Email: i'haiJ@\r{:nnrpDratE.nnm 804, Meadows, Sahar Plaza Complex, J B Nagar, Andheri Kurla Road, Andheri East, Mumbai - 400059. download section of www.evoting.nsdl.com or call on: 022 - 4886 7000 or send

Website: www.vccorporate.com TelNo. +31 22 41204837/ 4573 3078 a request to Ms. Pallavi Mhatre, Senior Manzger, NSOL at Trade World, A wing,

On behalf of Acquirers: W O | Emailid: navigani@@naviganicomn. com &th Floor, Kamala Mills Compound, Lower Pargl, Mumbai - 400013 or email al

For AKS Indemnity Services LLP For AKS Indemnity Project LLP Mavigant Website: www.navigantcorp.com g-yoling@nsdl.com.

?d,l'—_ h Sh ?d,l'—_ h Sh were s | SEBI Registration No: INMOOO012243 For and on bahall o

anis anma anis arma ; LAl . S

Designated Partner Designated Partner Contactparsan: Mr. Sarthak Vilani Mankind Phamma Limited

DiMN: 09503098 DIN: 09503098 Place: Mumbal Date: Juky 16, 2025 Hitesh Kumar Jain

Place : Kolkata Date : 17.07.2025 Date: July 16, 2025 Place: New Delhi Company Secretary and Compliance OHicer

epaperfinancialexpress.com@@@ @

. ., ,., Kolkata




